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Heard counsel for the parties.
C.A. is taken up for disposal at the

- admission stage itself.

Accerdingly the 0.A. is disposed
of in terms of the order recorded

separatelyo Nog costs.
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Member Vice=Chairman




CENTRAL ADMINISTRATIVE TRIBUNAL :GUWAHATI BENCH.
| OA.No 141 of 2005,

DATE OF DECISION:
Shri John Lal Ngilnei T APPLICANT(S)
Jg | | | _
| Mr. J.LSarkar . ADVOCATE FOR THE
; | | - APPLICANT(S)
; o -VERSUS - | B
U.0.L&Ors. - |  RESPONDENT(S) i
Mr AK.ChaudhuriAddlC.GS.C -~ ADVOCATE FOR THE
o o RESPONDENT(S)
 THE HON'BLE MRJUSTICE G. sz\/ARAjAN VICE CHAIRMAN.

THE HON’BLE MR. K.V. PRAH}_ADAN ADMNESTRATIVE MIEMBER
1. Whether Repc:u ters of local papeis may be allowed to see the
judgment’?‘ B A
o -+2. Tobe i'ef'erred to the Reporter or not?

3. Whether their Lordshxps wish m see the fan copy of the
Judgment'?

4. Whether the judgment is to be circulated to the other Benches?

: Judgment delivered By Hon'ble Vice-Chairman. ‘ %
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- CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Origmal Apphcatnons No. 141/2005.
- Date cf Order - This the 15" Day of June, 2005.

THE HON’BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN.
THE HON’BLE MR K.V.PRAHLADAN, ADMINISTRATIVE MEMBER

1. Shri john Lal Ngilneis,
Additional Commissioner, o
Office of the Chief Commissioner,
Central Excise & Customs,
Shillong Zone, Shillong, -
Meghalaya : : , ‘ , ... Applicant

By Advocate Shri J. L Sarkar.

- Versus - .
1. Union of India, represented by
the Secretary, Ministry of Finance,
~ Department of Revenue,
Govt. of India, North Block,
New De!hi

2. Central Board of Exczse and Customs,
Govt. of India, ~ -
‘Through; its Chairman, North Block, , .
New Delhi. . | .

3. The Chief Commissioner,
Central Excise and Customs, , : ‘
Shillong Zone, Meghalaya. | ... Respondents
By Shri AK.Chaudhuri, Addl. C.G.S.C. | |

' ORDER (ORAL

SIVARAJAN [.(V.C)

' Afterhearin'g Mi J.L.Sarkar, learned counsel for the applicant

: Mr A;K.Chaqdhu:ri, learned Addl. C.G.5.C. for the respondents we are

of the view.that _ffxis abplication cén be disposed of at th_é admission
stage 1tse}f |

2, The matter 1elate5 to the transfer and posting of Additxonai

| Commlssionera ef Central Excise and Customs Department of the

‘Cenﬁi‘al Government. It is the case of the applicant that he has got

W : ' . A
- ) - v ) . . . .
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only less than 3 years of service more to retire and that even before

completion of 2 years of sez‘vice in the North Eastern Region he has

been transfer_i'ed to De‘lhi_without his imlition,

3.  Mr ].LSarkar, léarned counsel appearing for the app_lricént
submits that'th'is order is passed only to ob}ige certain Additional
Commissioners by giving transfer to the plabes requested for by them

as could be seen from Annexure F order (vide para 3). He submits that

' there is nothing wrong -in giving transfers to the officers on

consideration of their representations but it cannot be doné to the

-

detriment of the 'applicant and that too agsinst the accepted norms.

He further submits that the transfer of the applicant and other

persons were not in public interest nor in the exigencies of the

administration. .Mr A K.Chaudhuri, learned Addl. C.G.S.C appearing

on behalf éf the respondents submits that the respdndents have got

‘every right to effect transfer-of the officers under them in : public

_interest and in the exigencies of service and that this has been done

on that baéis. The standing counsel also submits that if the transfer of

the applicant is detrimental-to his interest he can always make

-rep'reséntation before the respondents and that will be duly

considered by the appropriate au_thority. He further submits that if the
tl_'énsfer oi‘&ers}are interfered with that Would- certainly affect the
administration, which may not be done.

4. We "h.ave‘ considered the rival submissions. We find that the
impugned transfer o'rder is made to acComméda_te certain Additional
Commissioners with reference to the representations made by them
vide par'a' 3 of Annexure-F. As contended by the learned . counsel for
the applicant there is nothi'ng“wr'ong in giving transfer to officers on

their representations but before doing so the -respondent has to

G2
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conaxder the prejudlce that; may be caused to the persons who- are :

- likely to be eftected ‘In the mstant case the apphc‘ant contends that he

has got only }es:. than 3 years to retire and that he had not even
completed 2 years in the North Eastern Region. As per Gavemment -

order issued per sons who have completed a particular per:od in North

‘Eastern Regxon are entitled to choxce pcstmg If this transfer ordex is

effected certam!y the apphcant wa be deprived of the oppox tumi:y

seek for a choice pnstmg since he may not have «compieted the

reqml ed period of service in the North East Region. -

5. Takmg into account all these cu'cumstances we direct the

.- competent authorlty 15’t reslfn;mdemﬂnd respondent to. dlspcse c:f t.he

repxesen!:at:xon dated ~ 11.6.2005 (Annexuxe—G) submitted by the

~apphcant thhm a period of six weeks from the date of recexpt of the

order. Untll stich time the apphcant “if he has not aiready been

: ‘reheved wﬂl be allowed to- contmue in the same post. Further if the

applicant SO deswes, he may file a detaxled reptesentatton preseptmg

hls case within 10 days froin today and such representation shall also

_be consxdex ed by the concerned respondents as directed hereinbhefore.

“compliance.

pg’

OA is dlspc-sed of as above The apphoant wﬁi produce this

/

‘order before the concerned respondents within one week for

( Kv PRAHLADAN ) ‘ ' ( GSIVARAJAN )
ADMINISTRATIVE MEMBER VICE CHAIRMAN -



.J'_v—’,.-'—
B I S -
% f‘:w—t-&- GTITE A T T

- .
;
DAFR BT ’ b
P B oA D Y71 ] \;{% M
L Cemssd Adrinnitins b - ¢
3 L}

£ JUN2085

. , N\
l et SHERN I >\\§§
In the Central Administrative Tribunhl 8= ‘~T~:~r eesh “ N
Guwahati Bench: Guwaha Guiwziiehd T8 - ) (iw

Vorrveraurmamtanzner v

0ANo U1 2005 B

Shri J.L Ngilnia \

V-
U.O.I & others
SYNOPSIS

The Applicant is working as Additional Commissioner in Central Excise
and customers and posted at shillong. He shall retire on superannation W.e.f 29.2.2008
i.e. has less than 3 years.

He was transferred and posted to Shillong in May/2004.

He was transferred from Delhi to N.E region in October 2003 and now
again transferred back to Delhi by the order dated 10.6.2005 (annexure G), before two
year “cooling off period” as provided by the CBEC transfer policy 2005.

The transfer order also ignores the benefit policy of tenure posting,
choice station for working in N.E. Region. His daughter is in said session in school
education.

The order dated 10.6.2005 doesn’t give any scope of reasonable
representation.
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In The Central Administrative Tribunal

Guwahati Bench ::

(An application under section 19 of the Administrative Tribunal Act,1985.)

Guwahati .

0.A. No. )44 /2005

ShriJohn lal ngilneia

Additional Commidoner,

Office of the chief

Commisioner Central Excise and
Customs,Shillong Zone, Shillong,
Meghalaya.

1.

Vs

Union ofIndia,

Through the secretary, A
Ministry of finance, Department of
Revenue, Govt. of India, North
Block, New Delhi.

Central” board of Excise and

Customs, Govt of India,

Through its Chairman, North Block,
New Delhi. '

The Chief Commisioner
Central Excise and customs
Shillong Zone, maghalaya.

........... Respondents

P

Q l
Lo
f

/
L

o=

Applicant



Details of the Applications:

1. Particulars of the order against which the application is made :

This application is made against the order dated 10.06.2005 (Annexure- ),
S1.No0.101 of transfer of the applicant from Shillong to Delhi before completion of two
years of his transfer from Delhi, violating the direction in Transfer Policy,2005 and other
directives of the policy and the policy of posting in N.E. Region and choice station.

2. Jurisdiction :

The Applicant declares that the subject matter of this Application is
within the jurisdiction of the Hon’ble Tribunal .

3. Limitation :

The applicant declares that the application is within the Period of
limitation under section 21 of the Administrative Tribunal Act, 1985.

4. Facts of the case:

-

4.1 That the applicant is a citizen of India and as such is entitled to the
rights and privileges guaranteed by the constitution of India.

4.2 That the applicant is a group — A Officer of the Government of India in
the department of Central Excise and customs now working As Additional
Commissioner in Chief Commissioners Office, Shillong. The applicant was recruited
through UPSC  and initially joined as Assistant Collector ( Group—A/]RS ) in
Central Excise and customs In 1973, promoted as Deputy Collector in 1981, and
thereafter promoted as Additional Collector in 1990.From 1991 the designation of
Collector has been changed to Commissioner and as such his designation is
Additional Commissioner.

4.3 That while working at New Delhi as Additional Director of Inspection the
applicant prayed for posting at Shillong in N.E region and he was transferred and posted
as Additional Commissioner, Central Excise, Dibrugarh.

O



?7

Copy of his letter dated 24.01.2002 and the office order dated '

23.10.2003 are enclosed as Annexure A and B respectively.

4.4 That by an office order dated 20.05.2004 the applicant has been

transferred and posted at Shillong as Additional Commissioner where he is now working.

Copy of the office order dated 20.05.2004 is Annexed as
Annexure — C.

4.5. That the date of retirement of the applicant on superanuation is
29.02.2008. He has as such about 2 years and 8 months i.e. less than three years of
service. The applicant has legitimate expectation that during this end of service under the
welfare policy he would not be disturbed from present place of posting in his home
region. :

4.6. ~ That the officers posted in N.E. Region are entitled to the benefits of
tenure of posting as governed by the incentives for serving in remote areas which is two
years for officers with more than 10 years service. The applicant has not completed 2
years in N.E. Region in the present tenure.

Copy of the tenure posting scheme is enclosed as
Annexure- D.

Copy of the policy from Swami’s compilation is enclosed
as Annexure- E.

4.7 That under the tenure system of posting in N.E. Region the tenure may be
extended when the employee concerned is prepared to stay longer. The applicant has
prayed for continuing his posting at Shillong.

5

4.8 That the CBSE has also circulated transfer policy, 2005 clause 5.8 of the
said policy stipulates that the officers of N.E. Region will get preference to stations of
their choice. The applicant states that he has prayed for choice station at Shillong.



Copy of the said transfer policy, 2005 is enclosed as
Annexure- F

4.9 That the paragraph 5.4 of the Transfer Policy,2005 mandates that after the
Transfer of an officer “a minimum period of two years should have elapsed before he can
be posted again to the same area Y(called cooling off period)”. The applicant was
transferred from Delhi in October,2003, and under the said policy he cannot be
transferred to Delhi before the cooling off period of two years i.e. before 23.10.2005.

4.10 That an order dated 10.06.2005 has been issued by the Central Board of
Excise and customs by which number of Group ‘A’ officers have been transferred. The
name of applicant appears against SL. No.101. He has been transferred from Shillong to
Delhi in October, 2003 and under the Transfer Policy, 2005 he should not be transferred

_to Delhi before the cooling off period of two menths. Y £&Y3 -
.

Copy of the order dated 10.06.2005 is enclosed as
Annexure-G

4.11 That the order of transfer of the applicant has been issued in complete
disregard of the policy of tenure posting in N.E. Region and choice posting. This also
ignores the transfer policy of the CBEC,2005.

4.12 That the applicant has been transferred with non application of mind.

4.13 That the applicant has been transferred frequently during his service and
as disciplined officer he has carried out the transfer orders as follows: '

Tenure of Service _ Place of Posting
1975-78 Bombay

1978-81 Bhubaneswar
1981-82 Dhubri/Guwahati
1982-87 Shillong

1987-92 Belgaum

1992-96 Shillong

1996-99 ‘ Siliguri/Durgapur



5
1999-2003 New Delhi
2003-2004 - Dibrugarh
2004-Till Date Shillong

As already stated the applicant shall retire w.e.f. 29.02.2008 and as such
he prays that he may not be further transferred before his retirement.

4.14 That the applicant has submitted a representation dated 11.06.2005 to the
Chairman. CBES with a copy to the Secretary, Govt. Of India, Ministry of Finance,
Department of Revenue with a request to amend the said order of transfer dated
10.06.2005. He has not received any reply to the said representation.

Copy of the representation dated 11.06.2005 is
enclosed as Annexure-H.

\

4.15 That the impugned order of transfer of the applicant dated 10.06.2005 has
not been issued in public interest nor there is any reasonable administrative ground.

5. Grounds For Relief with Legal Provisions.

5.1 For that the applicant has less than 3 years to retire.

5.2 For that the order of Transfer has been issued before completion of tenure
in N.E. Region. -

53 - For that the order transfers the applicant back to Delhi before expiry of

two years, violating the mandated transfer policy.

54 For that the applicant has been denied the benefit of choice station posting
after posting in N.E. Region.

5.5 For that the order of transfer posting of the ;f)plicant hds been made .

without application of mind.

5.6 For that the transfer order is not in public interest nor in any reasonable
administrative ground.



57 . For that the order of transfer is whimsical and arbitrary and offends
Articles 14 and 16 of the Constitution of India.

5.8 For that the order of transfer of the applicant is not just and fair.

5.9 For that in any event of the matter the applicant is entitled to the relief
prayed for.

6. Details of the remedies exhausted

The applicant declares that there is no other efficacious remedies under any Rule
and this Hon’ble Tribunal is the only forum to adjudicate the subject matter. However the
applicant has submitted a representation but without any reply.

7. Matters not previously filed or pending with any other court.

The applicant declares that he has not filed any case on the subject matter before
any court, forum or any other institution.

8. Reliefs Sought For
Under the above facts and circumstances the applicant prays for the following
reliefs:
8.1  The order of transfer of the applicant by order dated 10.06. 2005,
S1.No.101(Annexure- ) be set aside and quashed.

8.2 The applicant be allowed to continue in office at Shillong

8.3 Any other relief/reliefs the Hon’ble Tribunal may deem fit and proper.



The above reliefs are prayed for on the grounds stated in para 5 above.

- 9. Interim Relief:

During the pendency of this application the applicant prays for the following
interim reliefs:

9.1 The order dated 10.06.2005, S1.No.101 of the transfer of the applicant be

. stayed/suspended and he be allowed to continue in his present place of posting.

9.2  Any other relief/reliefs the Hon’ble Tribunal may deem fit and proper.

The above interim reliefs are prayed for on the grounds stated in para 5 above.
10.  This application is filed through the advocate.

11. Particulars of the Postal Order:

i)  IPONo. 2o | D3N

if) Date of Issue -G oG
iii) . Issued From

iv)  Payable at @,M -

12.  List of Enclosers.: ~ As per Index

Verification




Verification

I, John Lal Ngilneia, son of N.Luaia, aged about 57 years, resident of Shillong, do
hereby verify that the statements made in paragraphs 1,4,6 to 12 are true to my
knowledge and statements in para 2,3 and S are true to my legal advice and that I have

not suppressed any material fact.

And 1, sign this verification on this 12™ day of June,2005 at Shillong.

%‘
C Sﬁaho\'v:f)) .
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Dated thedl Jan,, 2602
FROM .

J.L. NGILNEIA,

ADDL. DIRECTOR OF INSPECTION
DIRECTORATE GENERAL OF INSPECTION,
CUSTOMS & CENTRAL EXCISE

D BLOCK, L.P. ESTATE, NEW DELHI-110 002.

e

TO
THE MEMBER(P& V),
CENTRAL BOARD OF EXCISE AND CUSTOMS,
NORTH BLOCK,
NEW DELHI-110 001.
(THROUGH PROPER CHANNEL)

Sir, 3

Sub: Prayer for transfer to North East

On request due to my wife’s ailment 1 was posted to Delhi in June, 1999 from
Bolpur where 1 worked for three years. Now my wife is recovering after prolonged
treatment. In this connection, a copy of letter dated /5° /. /974 written by the
Hon’ble Finance Minister is enclosed.

After the demise of my wife’s parents, my wife has become the sole caretaker of
the ancestral house at Shillong. The house has not only dilapidated but also its boundary
is being encroached by ncighbours due to nobody in the house to take care its upkeep.
The house is. kept under lock and key for over six years now and the same requires
immediate major repairs before the onset of the long monsoon in the North Fast.

Under the above circumstances, 1 may kindly be considered for posting to
Shillong in the ensuing AGT.

Thanking you,
Yours faithfully,

Encl: as above

A
J.L. NGILNEIA )

The Chairman, Central Board of Excise and Customs, North Block, New

Copy to :

Delhi.

/’ \ ,
(T/. (//? /"(,’ st ‘('/

A.qu rFAR |
UELEREBE OF

i

——
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Government of India
Ministry of Finance

Department of Revenue

oy

OFFICE ORDER NO.

174/2003, Dated: October 23, 2003

Subject:-Postings and transfers in the grade of Addl./Joint Commissioner and
Deputy/Asstt. Commissioner of Customs & Central Excise f regarding.

In partial modification of Office Order No. 147/2003 dated 29/08/03, the following
" transfer and postings ‘of Officers in the grade of Addl. / Joint Commissioner of Customs
and Central Excisc arc ordered with immcediate effect :-

S.No | Name & Designation From " To
. S/Sh.
S J.L.Ngilneia, Additionnl | DGICCE, Delhi Dibrugarh, Central
Director . ' Excise
2 V.P.C.Rao, Additional | C.EX. ' ‘ Bangalore Central
Commissioner Excise
I PO Bhubaneswar-1 | = _. . __ .
3 Smt. V.Usha, Addilional | Direclorat of Systems, | Mumbai Customs-]
Commissioner Delhi
4 Pramod M. Govande, | On reversion from | DGCEI, Pune
.. __|-Addl._Commissioner deputation. e
5 Srinivas Tata,Addl Com. | UOP  Customs  (P) | Delhi Central Excise-1I
N o Amritsar vice Ms Vandana Jain
6 W.L. Hangshing, Addl | UOP Customs, | DG, Safeguards, Delhi
.| Com. _ . . Shillong U L :
7 __| Sanjay Gahlot, JC _ UOP Bhopal C. Ex ‘Mumbai Customs (Imp.) .
8 | Shamboo Nath JC DGCEI, Hyderabad Tirupati, Central Excise
9 Ashok, Addl. Comm. Customs, Vizag DGCEI, Hyderabad
10 O.P.Dadich, - Addl. | C.Ex, Kanpur Customs, Lucknow
1 Comm. . L L
11| AK Singhal, JC _ DOP&M, Delhi DNC, Gwalior _ "
12 __| Ms. Vandana Jain, JC C. Ex, Delhi-11 _____ | Dte. of Systems, Delhi
. _13__| Thomas Rajan, JC SEZ, Chennai __J Central Excise, Salem

Cep)

w)f"w.w;k
s

B
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following transfer and postings of officers in

(r“/

&

N

In partial modification of Office Order No. 147/2003 dated 29/08/03, the

the grade of Deputy/ Asstt.

Commissioner of Customs and Central Excise are ordered with immediate effect:-

.
Rva
Lt
.

P © ewepme o

S.No | Name & Designatlon From To
S/Sh. . :
1 C.Nagarajan, Customs and Central | ACC, Chennal vice Kalai
Excise, Meerut Selvan
Asstt. Commr
2 Ravindra K.Das C.Ex. Surat Il ANC, Neemuch
= _Asstt, Commissioner e .
3 Manisha Saxena, Asstt. | C.EX.Jaipur-I Noida
Commissioner .
4 S.C.Agarwal, Dy. | Dy. Director, Central Excise Bhopal
Commissioner
System, Delhi
5 H.R. Ggrg, Pune-111 DGICCE, Hyderabad
®
DCCE- o
6 S.K.Tyagi, DCC Jaipur Meerut, Central Excise
7 K.R.Choudhury, Asstt. | Mumbai Central Excise | Pune-III Central Excise
Commissioner ‘ vice Shri H.R. Garg
8 A.G.KaprekarACC, UOP- Manager GOAW- | Ahmedabad, Customs
Kolkata Gazipur Commissionerate for
; _ 1 Customs work In Sural,
9 C.L.Dogra, AD DLe. of Systems, Delhi | Customs, Amritsar
_ i - . ey ﬂ
10 M.A. Mirajkar, Customs | On Promotion AD, DGICCE, Mumbai
Appraiser ‘ B L
11 C.S.Mishra, AD. DGICCE, Mumbai ACC, Mumbaij-11
12 N.Veeraiah, DCCE Central Excise | Central Excise, Raipur
_ | Tirunelveli o
13 - M.Dhanpal, DCCE Central excise, Salem | Central Excise, Raipur__
14 __|Ranjit Kumar, DCC_ | Cusloms, Delhi_____| STO(FTT), CBEC
15 P.Vishwanath, AD DG (Vig), Chennai "ACC, Delhi vice Shri
L o o . o Ranjit Kumar _
16 Kalaiselvan, ACC Customs, Chennatl AD (Vig.), Chennai Vice
- : Shri P. Vishwanathan
17 K.K.Sharma, AD _ | DGICCE, Delhi Customs, Amritsar
18 K.S. Chandrashekhar, | UOP STO (DBK), CBEC | AD, DGICCE, Delhi vice
. AC o . o Shri K.K.Sharma




R ’

3 The posting/transfer orders issued vide Office Order No.147/2003 dated
29/08/03 in respect of Ms.Manpreet Arya, DCCE, Gurgaon, Sh. K.Balakrishan Raju,
ACCE, Mysore, Shri K.P.Singh, DCCE, Aurangabad and Shri Sugrive Meena, DCCE,
Delhi are hereby cancelled.

Y

4 The name of Shri Harjinder Singh posted as STO‘ (Judicial Cell), CBEC vide
office order no.147/2003 dated 29.08.2003 may be read as Shri Sukhjinder Singh
(Kahlon) presently posted as DCC, Amritsar.

5. The officers should be relieved Immediately so as to enable them to report 1o

. the new place of posting latest by 07/11/03. The Commissioners/Directors concerned

are directed to send a consolidated compliance report within three (3) days of the
last date prescribed for relief and joining at the new place of postlng In the following

format:

S.No. Name & | Order No. | Place of | Date of | Remarks
Designation and date Posting relieving/joining
6. Further requests/representations of the officer(s) against the transfer orders

would herceforth be considered / entertained by the Board only after the officer had
been relieved from the present place of posting and had reported to his/her new
place of posting.

(K.Kipgen)

Under Secretary to the Govt. of India
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" APPENDIX -9 |
INCENTIVES FOR SERVING IN REMOTE AREAS
[ G.l.. M.E.. O.M. No. 20014/3/83-E, 1V, dated the 14th December, 1983, read with O.M.
No. 20014/3/83-E. 1V, dated the 30th March, 1984, 27th July, 1984, G.1, M.F, U.O. No. 3943-E.
V.84, dated the 17th October, 1984, O.M. No. F. 20014/3/83-E. 1V, dated the 3ist January,
1983, 25th September, 1985, U.O. No.. 824-E. 1V/86, dated the Ist April, 1986, O.M. No.
20014/3/83-E. 1V, dated the 29th October, 1986, O.M. No. 20014/3/83-E. IV/E. 1l (B), dated the

11th May, 1987,: 28th July, 1987, 15th July, 1988 and O.M. No. F. 20014/16/86-E. IV/E. 11 (B),
dated the 1st December, 1988 and O.M. No. 11 (2)/97-E. 1 (B), dated thé22nd July, 1998. ]

1

T _

Allowances and facilities admissible to various categories of civilian
Central Government employees serving in the North-Eastern Region compris-
ing the States of Assam, Meghalaya, Manipyr, Nagaland and Tripura and the
Union Territories of Arunachal Pradesh and Mizoram, Andaman and Nicobar
Islands and Lakshadweep Islands. These orders also apply mutatis mutandis
to officers posted to N-E Council, when they are stationed in the N-E Region
and to the civilian Central Government employees including officers of All
India Servicés posted to Sikkim. :

(7) Tenure of posting/deputation: - ,
There will be a fixed tenure of posting 3 yeats at a time for officers with
service of 10 years or less and of 2 years at a time for officers with more than
10 years of service. Periods of leave, training, etc., in excess of 15 days per
year will be, excluded in counting the tenure period ;rd- years. Officers, on
completion of the fixed tenure of service mentioned above may be considered

for posting to a station of their choice as far as possible.

The petiod of deputation of the Central Governrent employees to the
States/Union Territories of the. North-Eastern Region, will generally be for 3
years which can be extended in exceptional cases in exigencies of public ser-
vice as welllas when the employee concerned is prepated to stay longer. The
admissible deputation allowance will also continue to be paid during the
period of deputation so extended. 3

(i1) V:Veigh'tage'v for Central deputation/t'rairiiﬂgfébroad and special
mention in Confidential Reports: L

Satiéfactory performance of duties for the presCriBed tenure in the North-
East shall be given due.recognition in the case of eligible officers in the matter
of— o ,
(a) p’romotioﬁ in cadre posts;
(b) deputation to Central tenure posts; and
(¢) courses of training abroad.

|

|

ANWEXURE B D
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- ance and Project.Allowance will be drawn separately.
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The general requirement of at least three years service in a cadre post be-

' tween two Central tenure deputations may also be relaxed to two years in de-

serving cases of meritorious service in the North-East.
A -speciﬁc‘enny shall be made in the CR of all employees who rendered

'é full tenure of service in the North-Eastern Region to that effect.

Cadre authorities are advised to give due weightage for satisfactory per-

~ formance of duties for the prescribed tenure in the North-East in the matter of
- promotion in the cadre posts, deputation to Central tenure post and courses of
. training abroad. ' :

(#1d) Special (Duty) :Allowénce: o
Central Government civilian employees who have All India transfer lia-

- bility will be granted Special (Duty) Allowance at the rate of 12 % % of basic
| pay on posting to any station in the North-Eastern Region. Special (Duty)

Allowance will be in addition to any special pay and/or deputation (duty)
allowance already being drawn without any ceiling on its quantum. The con-

~dition that the aggregate of the Special (Duty) Allowance plus Special
Pay/Deputation (Duty) Allowance, if any, will not exceed Rs. 1,000 per

month shall also be dispensed with from 1-8-1997. Special Allowances like
Special Compensatory (Remote Locality) Allowance, Construction Allow-

The Central Government civilian émployees who are members of Sche-
duled Tribes and are otherwise eligible for the grant of Special (Duty) Allow-
ance under this para. and are exempted from payment of Income Tax under
the Income Tax Act will also draw Special (Duty) Allowance.

NOTE 1.— Special duty allowance will not be admissible during periods
of leave/training beyond 15 days at a time and beyond 30 days in a year. The
allowance is also not admissible during suspension and joining time.

NOTE 2. — Ceptral Government civilian employees, having ‘All India

“Transfer Liability’ on their posting to Andaman & Nicobar Islands and Lak-

shadweep Islands are, with effect from 24th May, 1989, granted ‘Island Spe-
cial Allowance’ in lieu of ‘Special (Duty) Allowance’. See Orders in Section
V of this' Appendix. - S : ‘
(iv)-*Special Compensatory Allowance: - |
The recommendations of the Fifth Pay Commission have been accepted

- by the Government and Special Compensatory Allowarice at the revised rates
-have been made effective from 1-8-1997. :

" For orders regardihg current ratés of Special Compensatory
allowance—See Part V of this Compilation - HRA and CCA

(v);Travellhjg Allo,.wanc‘é on first a;‘ipointment: :

Inﬁ%l'gxatlon of the present rules (SR 105) that travelling allowance is not
admissible for journeys undertaken in connection with initial appointment, in
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. Concessions when posted to
1 North-Eastern Region, etc.

g | (Swamy's —FR &SR, Par-1]

) | Certain spécial (I:.orlxcéss’ions and :isér;'idéiz'jSe;ieﬁtS'-- ﬁf'e adiiﬁs"siblc to

officers transferred to the North-Eastern' Region ‘and Union: Territories listed

- below and to officers posted to North-Eastern Council when they are stationed

in lthe Noith-Eastern Region. These concessions are also admissible to those
onideputation to State Governments of Manipur and Tripura.-

o

| L Asam - 6. Arunachal Pradesh
: 2. Meghalaya T 7. ‘Mizoram’ .

3. Manipur B ‘8. 'Andaman and NicobarIslands .
l 4. Nagaland R Lakshadweep (L & M) Islands
4 S Trpua . - 10, Sikkim,

'@ - 1. T.A. and Joining Time ,

" (a) On first appointment.—For jourrieys to take up initial appointment,
T.A. will be admissible to-the Government servant and his family for the total -
distance as below— S ) -

Forjourneybyrail =~ . - = ..  Secoiid Class fare.
For journey byroad = = ... Ordinary bus fare.

. For journey to take up appointmen e .

. in A & NL-& M Islands - .. Free séa passage plus- rail/bus

; AR '. . fare as above for joumney
. . . within ‘mainland up to th
! . L © .~ portof embarkation., '

' (b) On transfer.—If the family doés not accompany the Government ser-
vanit, he will be paid T.A. on tour for self only for the transit period and will be
perimitted-to carry personal effects up to yrd of his entitlement at Government -
_ cost; or can_have the cash equivalent of carrying yrd of his ‘entitlement or the
. difference in weight of the personal effects he is actually carrying ‘and yrd of his
entitlement, as the case may be, in lieu of the cost-of transportation of baggage.

Composite Transfer Grant will be admissible in any case. -

' If the family accompanies him, he can draw the existirig T.A., including
the! cost of transporting personal effects to his maximum entitlement irrespec-
tive of the actual weight carried. ‘ ;

R




</

k-

g CONCESSIONS WHEN POSTED To- N-E REGION ETC o ..' ' .283

 These provisions 8pply also for the retum ouime ont f b
the North-Eastcm Regxon/Umon Territory. J A y trans er back from

" This concession is admissible only in'cases’ ‘of transfer from a statlon out- .
side to-a station in the N-E, Region and vice versa. It is not’ appllcable from
onenstatxon to another within the Tegion.

| (c) Road mlleage for. transportatlon of personal effects —_ ngher rate
of allowance as for ‘A’ class cities, limited to the actual expenditure, will be

. admiissible to all Government servants for- transportation of personal effects on
. transfer between two different stations in the North-Eastern ‘Region/Union

.. Territory not connected by.rail mespectlve of the fact whether they are having
- A'll India transfer liability or not. '

o (d) Joining time while proceedmg on/returnlng from leave.—
Government servants proceéding on leavé from the place of posting in the
- Regton to a' place outsxde -the Reglon are entltled for the Jommg time as

(a) If the place of, posrmg in the Regton is not a remote Iocalxty —

ll ()  When the j Joumey tirie between ~ No j joining time is
| theplace of posting’and the place " adtmssxble
| - outside the Region is 2 days orless.
(i) When the journey time referréd to . Journey tifne in:éxcess
-~ in(i) aboveis more than 2 da)‘{s. - of2 days is allowed as
I < Jomtng time. ‘
kb) If the place of postzng in the Regzon isa remote Iocahty —_ ‘
'_ M ' Period of travel from the remiote ) Joumey time as prescnbed -
- locahty to the spec1ﬁed statlon - is allowcd as free Jommg

l _ time. .

(@) Penod of travel from the iJoumey time in excess of

i - ‘specified-station to a place - 2 days is allowed as
outside the Region. : ~ additional joining time.

-‘This concessmn 1s also admlsslble when the Govemment servants return
from leave. BN » :

| 2, "L'eav'e Tfnvel Concession
(7) Governmeit servant who leaves his family behmd and does not avall .
transft-r T.A. for the family wnll have the option to. choose— :

ither: The exxstmg LTC to Home Town once in a- block of two
’ calendar years; '

1 . .
Or .The conccssxon for . himself once a year from the statlon of
| ~ posting 'to his Home Town or place. where the family is.
| residing, and in addition concession for the family (restricted to
l the spouse and two dependent children only) also to travel once
', a year from the place of residence to the employee s station of
postmg TR Lo : A\
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o (b)) In addition, Government servants and families 'pc‘mt‘cd‘fih the Re'g'io‘ﬁ
~ will be entitled to LTC on two additional occasions during their entire service
career as ‘‘Emergency Passage Concession'’ and intended to enable them and

families (spouse and two dependent children) to travel to their Home Town or

station of posting in an emergency. These additional passages will be

| admissible by the entitled mode and class of travel as for normal LTC.

o (é) Travel by air.— Officers drawmg ,paY'of Rs. 13,500 and above and
~ their families ($pouse and two dependent children — up t0 18 years for boys
dnd 24 years for. girls) may perform. the above LTC journeys by air as

L ' OﬁCCN POS“‘-d in o L éemécn 'st‘ati"ons
"  Nortli-Eastern Region - | Imphal/Silchar/Agartala/
| ‘ : Lo ' Aizwal/ Lilabari and Kolkata
(i)  Andamanand Nicobar Islands | Port . Blair and Kolkata/
, S | Chennai. -
| (i) Lakshadweep =~ = Kavaratti and Kochi.
1 - -5 '3, Tenure |
li (a) Fixed Tenure— o . |
i () Forstaff with service of 10 years or lesé ~ Three years

(i)  Forstaff with more than 10 years of service’ Two years
, Period of leave, training, etc., in ex’céés;bf 15 days per year will be
‘excluded in counting the tenure period. However, the period may be extended
/in exceptional cases-in exigencies of public service or ‘when the employee
' concerned is prepared to stay longer. Deputation allowance will be admissible
 during the extended period also. - S _
% (b) Station of choice on completion of tenure.— On completion of the
- | fixed tenure, officers may be considered for posting to a station of their choice
iasfaraspossiblc. - T i
![ | 4. Weightage for prfbmbiion-, etc.
| | ‘(q)i Eligible ofﬁcers’shall- be given due;e(:oghiﬁbn in the matter of—
). promotidn in cadre posts; P :
(if) - deputation to Central tenure posts; and, -
B (tif) courses of training abroad. - A
| (b) The general fequirement of at least three years’ service in a cadre post
. between two Central tenure deputations may be relaxed to two years in cases
| of meritorious service. s o ' :
o © Entry in CR.—A specifi¢ entry. shall be made in the CR of all
1 employges who réiider full tenure of service. . : -
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Region also.

1 CONCESSIONS WHEN POSTED TO N-E'REGION, ETC. T s
~ |5. Children’s Education Allowance/Hostel Subsidy

- If the children do not accompany: the employee, CEA will be admissible
up ‘to;class XII.to children studying at thie last station of posting or any other

stz_ttiqh where they residt: If such children are put i hostels, Hostel Subsidy
will be gglmx,ssible without other restrictions. The, ¢oncession is admissible to
the officials transferred ﬁom’pr;f:“pla,ce to;anothp;r 'within the: North-Eastérn

- 6 Beeitof TwoHRAS
. Central Govemment employees_posted to' je specified ‘States/Union

Teritories from outside ‘the N-E Region :who are keeping their families in

" rented houses or in their own houses at thie last place of posting outside the

N-E Region, will be entitled to HRA admissible to them at the old station, and

~also iat the rates admissible at the new place of ‘posting in case they live in
. hired private'a'c'cox'timodation irrespective of whether they have claimed trans-
- fer 'I(l.A. for family or not subject to the condition that hired private-accommo-

ion or owned house at the last station of posting is "pu,t to bona fide use of
the members of the family. These concessions aré admissible also to those
posted to Andaman:and Nicobar Islands and Lakshadweep. .

Those employees Who have not been posted :to-the N-E Region from

uitskde the N-E Region aré riot entitled to his benefit. -

| 1 Réteﬁtﬁoh of "Quai"‘ters/‘v;}fl"‘ é'_léﬁhbneﬂ, -
" | (a) Government sccommaodation.—The facility of retention of Govern-

‘ment accommodation will Sontinue to be available. Licence Fee will be

charged at normal rates whether the accommodatit)n retained is the entitled
type or below the entitled type. The facility of retention will be adnissible for
thre|b years beyond the normal permissible period of retentiofi. '

' '&(b) Residential telephone in the last station.—Residential telephone at
the last station will be ‘allowed to be: retained on the condition that the rental
andiall ‘other charges- are paid by the-officer concerned.—4 ppendix-9.

’l' ~ 8 Special Allowances - |
| (@) Special Compe"hsa"t_ory}(Rc‘e_moté Locality) Allowance.— Please see

Section 6. RN . G
(b) Special (Duty) Allowance/Island Special Allowaiice.—~Employees

- who have All India Transfer Liability: on posting to (i) any station in the

Notth-Eastefn Region comprising the States of Assam, Meghalaya, Manipur,
Nagaland, Tripura, Afunachal Pradesh, Sikkim and Mizoram will be granted

jcobar and- Lakshadweep will be granted Island Special

© spécial (Duty) Allowance, and (if) any station in the Island Territories of
An N

All>wance. (For rates and conditions governing the gfant-of_-these' allowances

see under 'Cqmpénsato_n» Allowc';ncas‘ in Section 6). -
ﬁ‘.w\- ) mv
| | R VA
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TRANSFER/ PLACEMENT POLICY FOR GROUP ‘A’ OFFICERS OF
THE INDIAN REVENUE SERVICE (C & CE)

INTRODUCTION:®

1.1

1.2

1.3

The Ministry of Finance has taken major initiatives for tax reforms,
including reform of tax administration with an emphasis on reducmg
inter-face between the tax payers and administration; imparting
greater transparency and minimizing discretion so as to ensure
efficiency and recognition of merit and honesty.

The successful implementation of tax reforms depends on the
efficiency of the delivery system. A significant contributor to the
effectiveness of the administrative machinery is a credible human
resource development policy, which offers opportunities for
excellence and career advancement through a proper placement
strategy.

The existing placement policy has been in place for over a decade.
Based on the experience of its implementation, a review of the
present system of transfers and postings was carried out.
Accordingly, a new Transfer/ Placement Policy (herein after referred
to as the Transfer Policy) for Group 'A’ Officers of IRS (C&CE) has
been formulated. The new transfer/placement policy shall come into
effect from 15t April, 2005.

SALIENT FEATURES OF THIS TRANSFER POLICY

2.1

a) The salient features of this
Transfer are as follows: a) All
transfer and postings of Group ‘A’
officers of IRS (C&CE) shall be
effected by the Board/Placement
Committee or on their
recommendation as stated
hereinafter;

b) The Transfer policy has been
formulated for officers at different
levels;

c) All stations have been categorized

in three classes and tenure of stay
in different classes of station has
been prescribed;

d) All posts have been divided into
two categorizes, namely, Sensitive
and Non-Sensitive;

e) All posts have been categorized as
field and non-field posts.

f) Guidelines for dealing with
different types of "compassionate
grounds"cases have been laid
down.;

g) All annual transfer orders shall be
normally issued by 30™ April and, C

&x&@&)%?”/



in any case, not later than 31%
May of the year.

2.2 A correct and complete database is a sine
qua non for operationalising the Placement
Policy. CBEC shall ensure that the database
containing the profiles of all Group 'A' officers
is regularly updated.

2.3 All grievances arising out of the
implementation of This Transfer Policy shall
be addressed in accordance with the
guidelines issued by the Department of
Personnel & Training, only after the officer
has joined his new assignment.

2.4 This Transfer Policy shall not be applicable to
the transfer of Chief Commissioners
/Directors General.

3.0 THE BOARD/ PLACEMENT COMMITTEE:

3.1 The Board will recommend proposals for
posting of Chief Commissioners /Directors
General and Commissioners for approval of
the Government i.e. Finance Minister through
Revenue Secretary and Minister of State
(Revenue). Joint Secretary (Administration),
CBEC will serve as Secretary to the Board for
this purpose.

3.2 The Placement Committee will be the final
authority for transfer of ‘officers below the
rank of Commissioner, provided the case falls
within the purview the existing guidelines.
After the proposals are drawn up and
approved by the Board, the Chairman shall
consuit MOS (R) before giving effect to the
-annual transfers proposals. Approval of the
Government will be required in case a
deviation from the existing guidelines has to

be made.
3.3 The Placement Committee shall consist of the
following:
a) Chairman;
b) Member (Personnel and
Vigilance);
c) One Member of CBEC to be
nominated, in rotation, by the
Chairman of the Board for a
period of six months; and
d) Joint Secretary (Admn.) posted
in CBEC as its Member-Secretary
3.4 The minutes of the meeting of the

Board/Placement Committee shail be drawn
up and approved by all Members within 24
hours in a meeting (not by circulation). These
must be approved by the competent
authority within thirty days.
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754.0 TRANSFER POLICY FOR OFFICERS AT DIFFERENT LEVELS

»

4.1

4.2

4.3

4.4

4.5

In case of Commissioners and Chief
Commissioners/ Directors General, the Board
will recommend both the station of posting
and the specific charge.

Officers below the rank of Commissioner will
be placed at the disposal of the Chief
Commissioner/ Director General concerned,
for further deployment. While considering the
officers for further deployment, the Chief
Commissioner/Director General shall keep in *
mind the old cycle of posting of the said
officer considering which Board has placed
that officer at their disposal.

The normal practice is transfer on promotion.
In individual cases this may give rise to
hardship. Hence, this may be decided by the
Board/Placement Committee. For this
purpose, the grant of Senior Time Scale/Non
Functional Selection Grade shall not be
treated as promotion.

Directly recruited / newly promoted Group 'A'
officers shall be given intensive training in
accountancy for a period of 2-3 months
during the period of probation / upon
promotion. Upon completion of training,
directly recruited officers shall be normally
posted to a class 'A' station, whereas the
officers promoted from Group 'B' to Group 'A'
shall, on promotion, be transferred out of the
station in which they were previously
working, unless the balance service is less
than three years. Further, in view of the
sensitive nature of the job, Appraisers, on or
after promotion to the post of Assistant
Commissioner, will not continue to remain
posted in the Commissionerate which
exercised jurisdiction over the Customs
House on whose cadre they were originally
borne.

As far as possible, an officer shall spend the
first nine years of his service on field posts.
All posts in the Commissionerates of
Customs, Central Excise, Service Tax and the
Directorates of Revenue Intelligence and
Central Excise Intelligence have been
categorized as field posts. Officers upto and
including the rank of Commissioners shall
ordinarily be posted on field assignments for
at least 5, 3 and 2 years respectively, in each
of the first 3 decades of their career
respectively. During the first six years, the
officer shall not ordinarily be given a posting
outside the department or sent on a
deputation, and should be given exposure in
Central Excise, Service Tax and Customs
branches, as far as possible. After completing
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six years of service, an officer may be posted
to the Board as an Under Secretary.

4.6 As far as possible, the senior most officer
may be posted as the Executive
Commissioner. However, once posted, a
commissioner will not be moved out of the
executive charge merely because an officer
senior to him has replaced the hitherto junior
non-executive Commissioner at that station.

4.7 The officers will, as far as possible, be
rotated between the Customs and Central
Excise branches every two years and
adequate experience in Service Tax branch
will also be ensured as far as possible. This
shall be done after the Annual Transfers have
been effected. At stations where there are
separate Chief*Commissioners of Central
Excise and Customs, a committee of all such
Chief Commissioners shall collectively decide
on the rotation between the two branches at
that station. At other stations, local rotation
will be done jointly by the Chief
Commissioners who exercise control over the
posts located at that station.

5.0 CLASSIFICATION OF STATIONS, FIXATION OF TENURES OF POSTING AND
ROTATION BETWEEN THEM

5.1 The various stations where Group 'A’
officers may be posted have been
categorized as Class 'A', Class 'B' and Class
'C' [Annexure I-III]. Such categorization
is based on the twin criteria of revenue
collection and the number of Commissioner
level posts at a station..

5.2 The categorization of stations may be
changed by the Board with the approval of
the Government.

5.3 The States in the country have been divided
into 4 areas viz. East, West, North and
South [Annexure-IV]. An officer shall not
serve in an 'area’ for more than a total of
14 years (hereinafter referred to as a cycle)
during his entire tenure up to and including
the rank of Commissioner of which tenure in
an 'A' station shall be for a maximum of 6
years. The tenure shall not be less than four
years in a Class 'B' station and not less than
two years in a Class 'C' station. The
maximum total tenure of an officer in all
Class 'A' stations during his service upto
and including the rank of Commissioner
shall be 16 years. The tenure of posting in
Customs Overseas Intelligence Network
shall not exceed three years. A stay of more
than nine months in a station (to be
computed as on 31°% December of the
previous year) will be treated as a complete
year, and the length of the period of stay



5.4

5.5

5.6

%/
shall be counted from the date of joining.
An officer posted in Class 'A' or 'B' station
can opt to move to a lower category station

after he has completed at least half his
tenure in that station.

An officer shall be rotated between the
three different classes of stations. After
completing one cycle of posting, the officer
shall be moved to another area. Further, as
far as possible, an officer shall serve in at
least two areas of the country viz. North,
South, East, and West, during his career
upto and including the rank of
Commissioner.

It may be clarified that an officer can be
posted from a Class 'A' station to a Class 'B'
or Class 'C' station (not necessarily in that
order) in any other area and vice versa,
provided that if he had been posted in that
area earlier, a minimum period of 2 years
should have elapsed before he can be
posted again to the same area (called
cooling off period).

All postings.in the Board and deputation to
technical posts in the Department of

- Revenue, Central Economic Intelligence

Bureau (CEIB), Enforcement Directorate,
Authority for Advance Rulings (AAR),
Competent Authorities (CAs), Appellate
Tribunal for Forfeited Property (ATFP),
Customs, Excise and Service Tax Tribunal
(CESTAT) and Settlement Commission shall
not count towards calculation of stay at a
particular station/area but may be so
counted at the option of the officer.
However, an officer who has been on
deputation to any one of the aforesaid
bodies shall not ordinarily be considered for
another deputation to any of the aforesaid
organizations. When an officer applies for
clearance for a posting on deputation, his
previous history of postings will be
considered while giving cadre clearance. An
officer shall invariably be transferred out of
the station in which he was on deputation
on his return.

In order to encourage officers to seek
postings in Class 'C' station, the
Government shall sanction:

a) At least one vehicle for office
use in every Class 'C' station
irrespective of the level of the
officer heading the office; and

b) 100 per cent housing facilities
at the Officer level to the extent
possible.

c) The starting point for
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computing the stay in Class 'A',
'‘B' or 'C' station shall be the
date of joining at the station.

5.7 Joint Secretary (Admn.) posted in CBEC as
its Member-Secretary

5.8 The officers after completing their tenure in
North Eastern Region (Assam, Sikkim,
Meghalaya, Mizoram, Manipur, Nagaland,
Arunachal Pradesh and Tripura), Jammu
and Kashmir, NACEN and its RTIs and
Vigilance Directorate and CESTAT will get
preference in posting to stations of their
choice.

5.9 When a certain number of officers are due
for moving out of a station to a new station
or by local rotation to new postings in the
same station for the reason of having
completed their tenure, but cannot be so
moved due to inadequate number of
vacancies available, the officer who has
served for longer periods will be moved
first.

5.10 The station of the posting will be taken as
the actual place where an officer is posted
and not head quarters of Commissionerate/
Directorate to which the officer is posted.

6.0 CATEGORISATION OF POSTS INTO SENSITIVE AND NON-SENSITIVE

6.1 All posts in CBEC have been classified into
sensitive and non-sensitive with the approval
of the Government: [Annexure-V]

6.2 Ordinarily, the tenure of an officer on a
sensitive post shall be two to three years at
one stretch.

7.0 POSTINGS IN DIRECTORATEs OF REVENUE INTELLIGENCE, CENTRAL EXCISE
INTELLIGENCE, VIGILANCE AND SYSTEMS (CBEC)

7.1 In the Directorates of Revenue Intelligence,
Central Excise Intelligence, Vigilance and
Systems, the respective Director General will
propose a panel of names for the
consideration of the Board/Placement
Committee. Individual officers will be
selected by the Board/Placement Committee,
which will also indicate their station of
posting.

7.2 The maximum length of tenure in the
Directorates of Revenue Intelligence, Central
Excise Intelligence and Vigilance will be three
years, subject to the condition that no officer
shall spend more than six years in these
Directorates during his entire service career.

8.0 POSTING ON COMPASSIONATE GROUNDS
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8.1 In case an officer seeks a posting to a
particular station on medical grounds, the
Board/Placement Committee is empowered
to take a decision on his plea. However, if
required, the Board/Placement Committee
may refer the case to a Medical Board.

8.2 In case of working couples, if the spouse of
an officer is working outside the Department,
posting in the same station may be allowed
subject to the instructions issued by the
Department of Personnel & Training on this
issue.

8.3 In case where the spouse is also an officer of
the Department, both the officers should be
posted to the same station, if they are
otherwise eligible, provided that, jointly, they
do not occupy more than 50 per cent of the
posts in that station.

9.0 TRANSFER ON ADMINISTRATIVE GROUNDS OR IN PUBLIC INTEREST

9.1 Notwithstanding anything contained in this
policy, Government may, if necessary in
public interest, transfer or post any officer to
any station or post;

9.2 An officer against whom the CVC has
recommended initiation of vigilance
proceedings, should not normally be posted
or remain posted at the station where the
cause of the vigilance proceedings originated.
He shall also not be posted on a 'sensitive'
charge. This restriction will remain in
operation till such time the vigilance matter
is not closed.

10.0 AVAILMENT OF EARNED OR STUDY LEAVE AFTER ISSUANCE OF TRANSFER

ORDERS

An officer under orders of transfer shall be granted Earned Leave or Study Leave only after he has joined his new place of
posting. The period spent on Earned Leave or Study Leave will not count towards computation of tenure in that station or
‘cooling off' period. Officers who proceed on Earned Leave or study leave without completing the minimum tenure
prescribed for the station/area will have to rejoin the same station for completing the prescribed tenure. In other cases the
Board/Placement Committee will decide their posting after they rejoin on completion of the Earned leave/Study leave.

CLASS 'A’ STATIONS

. Mumbai (including Thane and Belapur)

. Delhi (including Faridabad, Gurgaon, NOIDA and Ghaziabad),

. Chennai -

. Kolkata

. Bangalore

. Hyderabad

. All posts in the Customs Overseas Intelligence Network (COIN)

NOUHWN -

CLASS 'B' STATIONS

Annexure-1

Annexure-Il

1. | AHMEDABAD
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CLASS 'C' STATIONS ANNEXURE-1V
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" BOLPUR
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DAMAN

Annexure-III
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Annekure-lv

North Zone: Jurisdictional areas of Chief commissioners of Customs & Central Excise of
Chandigarh, Delhi, Jaipur, Lucknow, Meerut (falling in the States of J&K, Himachal Pradesh,
Punjab, Uttaranchal, U.P, Delhi, Haryana, Rajasthan & Union Territory of Chandigarh)

East Zone: Jurisdictional areas of Chief Commissioners of Customs & Central Excise of
Bhubaneshwar, Kolkata, Ranchi, Shillong, Patna (falling in the States of Bihar, Orissa,
Jharkha nd, West Bengal, Meghalaya Nagaland, Assam, Sikkim, Manipur, Mizoram & Union
Territory of Andaman & Nicobar).

West Zone: Jurisdictional area of Chief Commissioner of Customs & Central Excise of
Ahmedabad, Mumbai, Pune, Vadodara, Nagpur & Bhopal (falling in the States: Gujarat,
Maharashtra, Goa, Madhya Pradesh, Chhattisgarh & Union Territory of Daman & Diu)

South Zone : Jurisdictional area of Chief Commissioner of Customs & Central Excise of
Bangalore, Chennai, Cochin, Coimbatore, Hyderabad, Mangalore, Visakhapatnam (falling in
the States of Andhra Pradesh, Karnataka, Tamil Nadu, Kerala & Union Territory of
Pondicherry & Lakshadweep)

Annexure-V

Categorization of posts into sensitive and non-sensitive: The following posts have been
categorized as sensitive and non-sensitive:



. A. Customs Commissionerate
£ 7
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S.No. Group ‘A' post Category

1. Commissioner : Sensitive

Commr.(Gen.) ‘ : Sensmve o

Commr.(Appeals) ‘ Non—
' _Sensitive

o (Ad]) . o S 2
' SenS|t|ve ?

Addl./]t. : Preventive ' SenS|t|ve
Commr./DC/AD '

Legal Non- ;
Sensitive .

Rummaging & ! Sensitive
Intelligence

<iin - e SenSItwe................ -

'Air InteIIigenceM ) SenSItIVEH

Alrport o Sensmvew o

Town Intellxgence o | Sensutuve

AII Appralsmg Groups Sensntlve
Docks/Shed Sensmve

; Statistics Non- ‘
Sensitive ;
| Audit ; Non- ?

Sensitive :

Review Non-
‘ Sensitive

R Non- :
- Sensitive :

: MCD . Non- |
| Sensitive f

E All other charges Non-
= which do not involve j Sensitive
regular dealings with :

the public

B. Central Excise Commissionerate

S.No. Group 'A’ post Sectlon/Branch ' . N Category o

1. ' Comm|55|oner Sen5|t|ve

Commr.(Appeals) Non-
Sensitive
Commr.(Adj.) : Non- :
: Sensitive -

et s e i 11112 S i e 2 s

» AddI7Jr ; Anti-Evasion Sensmve
Commr./DC/AD ;

G T e ;
Adjudication 1 Sensitive
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RSSO DT

Audit
Divisions

Review

~ Technical/Audit

- Chief

Commissioner's
Unit/Office

C. Directorates

Group 'A‘ post

) Sectlon / Brahcﬁ v

’;\II posts in DGCEI

Directorates

All posts in DGRI

. All posts in DG (V)
All posts in Central
Bureau of Narcotics L_

”Ki'iwposts in CDR

Office

All other

~ Sensitive

"Nion-
Sensitive "QO\
Sensitive

'Non-

Sens_itive .

'an-
Sensitive
Non-
Sensitive

Category
Sensitive '

Sénsitive

Sensitive

 Sensitive

Non-

_ ______Sensitive :

Non-

Sensitive
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The fonowlno transfers and pwung In vﬂs\ﬁmde of Addluonal Oommlulomr & Joint Cammissloner of Qnstoms &
Gontral lmlu are hereby ordered with immediate effect and until funhcr ardam

s‘;. qunJ:u Officer - Irresant Posting - i;ted to zonclblnchnte
 [Ragen|Kumer Sahoo [DGRI KOLKATA “MEERUTCX T T
: _ MEERUT CX / EXCEPT NOIDA &
(z 1A«wlrpvandcvw DGCEIDELML | Isoa CX / EXCEP |
[3. " [oun Gand foTe oF Locxsrm OELT " [BHUBANESHWAR CX T
[ r'mjgmw bl Gex ZonE . [SHILLONG &
57 [PX Singh © [MBERUT CEX ZONE NOIDA o . [KOLKATA QUS
..... - ,
I,, IC K am, m ZONE DELNI-II! (suamou) I‘tmom x
7. vdahwuna Ready  [CHENNAI CEX ZONE GHENNAL-IN cnsmw ~ [PUNE &x (GOA)
8. M. mw Eusmw CEX ZONE CHENNAI-IV CHENNA! [NAGPUR Cx
N Wl Venkats Krishna cﬂgm ws Z.ONF CHENNAI AIRPO,RT.Q.J? VApoo an Ao |
DELHI CUS (P) (OTHER THAN
[ . Inmur CEX ZONE NOIDA NOIDA | DELHI)
Iu. [Manoi‘xumu Arors [NAGEN mumw T T [rucknow €x
Muuw-x cus, zoue MUMBA! IMORT .
A ives e IAHMEDABAD CX
1. fr . Kbpoor IHEERUT CEX ZONE GHAZIABAD S gf?;! CUS (PREV) GTHER THAN
|| L . - = -
e v Biiakrishna " [oacel caeum ICOIMBATOR! [
75 Tinl Siloh Bosi "JCESTAT DELNI ) AR “Tonopaex A
16 |NeetalaiButalla |DTE DATA MGMT (S8I1-Oi.D8 OELHT _|Anmadabad Cus.
17 V. Sonthosh Kumdv__ {CHENNAT CEX ZONE _ Dg (vig). Chennal
18 [Himenshu Gupta . |CESTAT MUMBAL . |Ahmedabad-Customa
[19  |sugrive Mocna MEERUT CEX ZONE. GHAZIABAD . |NACEN. Kanpur
20 o-.u-j%m Sahu |KOLKATA CEX ZONE. Kobiata (5T). - pey et Cus () fother than
|21 [S N Sivastve OGICCE OELNT Betnicx T "
[22 _xClohny JGHENNAL CEX ZONE. GHENNAI-CHENNAL _[Shiliong ©X
[23 " [p Hemavatni (Ms) CHENNAI CEX ZONE. CHENRAI-IT CHENNAL [Mysore. CX
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S&w!EAmra (Mrs)

[aAnmedabad Customs ]

124 TOG VALUATION MUMBAI

{25 [Deepdk Arors T Inacen MumBAL  [Ahmedabsd Ox B

E“ Pramdd Kumar T DELNI CUS. ZONE DELHT ACC (EXPORT) " Tvadodara ex

, e DELHI - g ]
27 Sé?shgbogn . ngml CUS ZONE MUMBAI (MPORT . |Vadodaro X

28 |Cnagan Lal Mahar “"JoELnI CEX ZONE BRIl GURGAON " JARmedabad Customs

[29 ' |kamiesh Pracad Mishre MUMBAI-CEX ZONE MUMBAI-T ' Nagpur CX.

30 |G. Sre¢ Harsha ~{HYDERABAD CEX ZONE HYOERABAD-1 Colmbatore CX

31 [AKJyotsh DELHI CEX ZONE, DELHI-L Jamshedpur €X

[32 7 [x'S Bhstt DGR BANGALORE Vadodra CX

[33  |Santosh Kumar Pandey  JOELH! CUS. 20NE, DELHI ACC (expoa'r) Lucknow CX ST
34  |Raj Bans Singh |DGIOCE, DELHI Delhi CX (othar than class A" Station
35 [Suchitra Sharma Mrs NACEN DELHL Nagpur CX

[36 " JSotich Chandra Verma ___ |OGICCE.DELHI ~ Vmg&x

137 [. Rarhé Krisnna Rac____|HYDERABAD CEX ZONE, HYDERABAD- 1 |Ahmedabad CX

138 |P Dovaludu CHENNAI-III CX {Ahmedabad Cus

Y9 |Bodditar Hare Ram WYDERABAD CEX ZONE, HYDERABAD-W “TRanchicx.

40 | 3ulibn Andrews CHENNAL-T CX [Shitlong Cus (P)

41 |R Mohon Dass CHENNAI CUS  |Ranchl CX°

47 |Pothapu Suresh Kumar __[HYDERABAD CEX ZONE WYDERABAD-TIT _ |VadodarsCX 4
437 [o-P. Nagendra Kumar [BANGALORS CEX ZONE. BANGALDRE-T [NAGPUR CX T

faa.” {ayt Kimar Mondd! |DG. VIGILENCE KOLKATA [cotmBATORE Cx

[es. PR Mo . [koLkaTa cus [MYSORE o ’
fs8. payant Pratap Goswami [KOoLKATA CUS [MYSORE CX:

[47. [AJay DBt [MumMBAT - 1 Qs _ pareur ox

[+8. M. Sefthamil Selvan [CHENNAT CUS. PREV. ZONE. mxcm 7 [koLkaTA X T
f45. [Ashok R Mahida . [ANMEDABAD CEX ZONE AHMEDBAD-1T _ [RAJKOT CX i
lso. Amitalva Raha oﬁgﬁ?ﬂfﬁm AMT ‘gesrn KOLKATA

51, st Tyog! =TT [AMMEDABAD CUS. ZONE " [NACEN VADGDARA

[52.” [Sardesv Gangadhar Dewehwar [VADODARA CCE, SURT-I}, sunm‘ - [CESTAT Mumeal

[53 [Suni Kumar Das RANGHI CEX ZONE PATNA [KOLKATA CX

|54 [—mn Kumar Rustagl AHMEDABAD CuS ZONE KANDLA CUS loncc:e DELKI

[55. [k Shyamaundar [amsu.oaecus ZONE MANGALDRE _ [BANGALORE CX

86, (Vinod|Kumar Dahiys [PUNE CEX & CUS ZONE rumg ‘- [DG. AUDIT CHENNAI

[s7. {Stephen L D Souzs - [ViZAG CEX & CuS ZONe {NACEN CHENNAT '
[s8. [Shanksr La! Meend [AIPUR CEX ZONE JAIRUR - I} ~_Iz:n:s'rm DELHT T
(s9.” ML'KW - [AHMEDABAD CEX ZONE AWMeDABAO-1 fpopmMoOELRI T }
f60.  [Shubh Chuton [AHMEDABAD CUS ZONE AHMEDABAD  [NACEN MUMBAT -
[61. [Bijoy Kumar Kar [V1ZAG CEX & CUS ZONE [DGRT KOLKATA

[62. ' [Rajosv Gupta " |JAIPUR CEX ZONE JAIPUR-1 [CHANDIGARH CX

63 [Ashok Kumar Chaturvedl [LUCKNOW CEX ZONE KANPUR - [NAGPUR CX

jos. [Saty-?nhashmllwal -

[LUCKNOW CEX ZONE LUCKNOW

[OG. AUDIT KOLKATA

[65. _[Ratoch Sodhi

[CHANDIGARH CEX que.wouuné ‘

[KOUKATA cusTOMS

Texin@iboniine.com PVL. Ltd.,

8-xl. am. Vasant Kunj, New Deshi-70
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[66. [[raju George [MANGALORE CEX zoue ‘ Ioeuu cus !
|67. l""' Haran Knoker [(P ME)AMYD CUS. ZONE JAMNAGAR cus r OATA CUS (P) |
ﬁ.— H.S. Sharmo ' I—P_U_N‘.: w - Tt raoon DELHI A _'%
(69. ||Dipak Bandhu Baral [RANCHI CEX ZONE Jmsueovun " [eHennar cus (PREV) ',
[70." {Mandslia Srwvu --~ [COTMBATORE CEX ZONE "7 [AKMBDABAD CUS o
[71."|[aran Kimer Kapur " [AHNEGABAD CEX ZONE BRAVNAGAR  Joetiicx 7 '
[72. [[C.M, Choudhary " [VADODARA CEX 20NE VAPI - IDOPM DELT !
73 [Komam Netarajs Pllisl + _[VIZAG CEX & CUS ZONE GUNTUR [CHENNAT CX ;
|74, Jﬂ S SAXPAL v [MANGALORE CEX ZONE BELGAUM ~ [CHENNATCUS (PREV) |
[75.”|[BALEET SINGH NUNWAL. " [DGRT AMRITSAR . [OELHT X ‘
.. ’ e . g
‘76 l’(wcouceom PANNE) S;%\L(?gsm-;l ‘595 Z°NE 5“’“-0"‘5  [KoLKaTA X '
[77. [VARENDERA KUMAR-T _[DELMI GEX ZONE PUNCHKULA " |oG1cce DELHI
[78. [[OEEPAX GARG Ianomax ZONE. - _ |CESTAY DELHI
79. | GANGADHAR MO INAGPUR CEX ZONE AURANGABKD VADODARA CX .
lao ﬂouwtmun SONGATE __[SHILLONG CEX & CUS ZONE SHILLONG _[KOLKATA CUSTOMS =
meoen SINGH SODHL- ?P%x)ws PREV ZONE AMRITSAR CUS'  |gpry EMENT COMMISSION DELHI
['" TMAGHAN DUBEY ™ [DBLHI GAX ZONE RORTAK . [DELIT CUSYOMS (PREV) ™™~ |
83, [DAVESH KUMAR SRIVASTAVA \_[VADODARA CEX ZONE VAPL .. |HYDERABAD &X ;
(64. ANUSSAINBAIG ~ [CHENNAT CEX ZONE PONDICHERRY [COCHIN OX :
[8S_ [SATYA NARAYAN PARWAL - (NAGPUR CEX ZONE AURANGABAD . [VADODARA CX o
{86. |S PALATYAND! {oomaxrou CEX ZONE - |{CHENNAI CUS (PREV) I .
[s2. TrC o8 , [cocHin-Cex Zone , " |CHENNAT Cx ‘ o
[88. |BABULAL RAAT [KOLxATA CEX ZONE HALDIA [sHILLONG cus (P) I |
{69 [N M MAGOTRA [COIMBATORE CEX ZONE moum [cHenNAD X :
CHENNAT CUS PREV ZONE TUTICORIN.
Pcrmwnm GAU QUS (PREV) | COCHIN &X
(91 [KALYAN KUMAR DUTTA ___[BHOPAL CEX ZONE BHOPAL " [oELHI ex
4 ~ [VADODARA CEX ZONE DAMAN wus;\o '
92. [;umnnwmol v CESTAT DELHI
[63. "[HADRUR SRIDHAR REDDY  [VIZAG CEX 8 s zo~e mupm 7 [HYOERABAD &X
{54. |G S SANDHU [DELHI CGEX ZONE PUNCHKULA [BANGALORE CUSTOMS
[95. [SUAZATHUNG NUNTHUK [SHILLONG CEX & CUS ZONE. {DGICCE DELMI i
[96. |PAUL RAJNDERA LAXRA ~’|C.B.N. GWALIOR [RANCH! CX -
[97. [SUMAN BALA [OELAI CBX ZONE ROHTAK [MeeRuT Cx T
[o6, [oEP snBaHAR faﬂom.cex ZONE BHOPAL [NaCEN FARIDABAD :
5. KASHamEvA . [GHILLONG CEX's cus ZoNE GUWARATI [KOLKATA 6 §
Ixoo N SOUNDARAJAN | I(C"p Ny Cus PRE ZONE TUTICORIN CUS lcusnum ox |
- Jaoa. L)ouu LAL ncrmem S HILLONG CEX & CUS zous SHILLONG [oPPR DELHI i
{102, [M VENKATA SUBHA REDDY _ [VIZAG CEX & CUS ZONE.GUNTUR " |KOLKATA cus l
[103. |G GANDHIDOSS “[COIMBATORE CEX ZONE SALEM [oeLH ous il
[104. [K P PASWAN " [RANCHI CEX ZONE JAMSHEPUR . [NACEN FARIDABAD |
i - Y]
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[105. [S KANNAN [CHENNAT CEX ZONE [CHENNAT X
[106. [K KBAISWAL [MUMBAI-T CEX ZONE [AHMBOABAD X
{207, [RANBIR STNGH [MUMBAT-1 GEX ZONE [COTMBATORE €X'
[108. JAMITABH KUMAR [PUNE CEX & CUS ZONE - = [FUNE Cx
[105. AM/SARAY [MUMBAI-TI CEX ZONE " [AHMEDABAD OX -
f110.}s SHARMA [CHANDIGARH CEX ZONE “UlkolkaTACX K
(111, VI ¥ KUMAR SINGH-1 [DGRT MUMBAI ~ [VADOOARA OX T
[112. [RAN AVTAR PABRI + DAIPUR CEX ZONE "~ [DGICCE DELHI
[m. [_,*NGH CHANDEL ¢ |MEERUY CEX 20NE _ N MZAG OX

' [MUMBAI-1 CEX ZONE_ [ARMEDABAD CUS

[VADODARA CEx 20NE |CHENNAT CUS ()
[MUMBAI-1 CEX ZONE [VADODARA CX -

117, [P RANGASWAMY [DG VIGILANCE CHENNAI VIZAG X
118, AK[sANy T "7 [KOLAKTA CUS 20NE [GRILONG X
[119. [S|ARUMGAM [CHENNAL CUS ZONE - VIZAG X {
‘xzo. m‘ BALAM NIRANIAN P:ws CEX A CUS 20NE ‘cocn'm ex ‘
[135 WIAVAGRARORAN __— [CeSTAT CHENNAT [CHENNATCUS (P}~ |
J222, § KUMAR MUMBAI-1 CEX ZONE ~ [VADODARA CX |
Jazs. jv' RAJENDRAN [cHENNAT QUS ZONE _[cocHIN &
124 M _ [CHENNAT CEX ZONE [TRICHY Cus ‘
[125-[9)Y05€PH [BHOPAL CEX ZONE [BrHOPAL CX - }
(136, [RARCHARAN SINGH [ON PROMOTION patPUR Cx R
[127. (M § HASAN ~ [MUMBAI-1 CUS ZONE ~ [PATNA CUS (P) -
fr28.1c ['mmu [NAGPUR CEX ZONE: Vrzacox ,
129" [NAVIN KUMAR SHARMA-TT  |[AHMEDABAD CUS [DGICCE CHENNAI - i
F;FM“"" JIT SINGH [ornnomnon IcHAnochm & |
(137, [R JAGANANTHAN [CHENNAI CUS ZONE _ [FRICHY CUS !
[BilsPMSm [FGNE CEX & CUS ZONE _ " [GETTLEMENT COMMISSION KOLKATA i
[133-[MANG) KUMAR XEOIA [KGLKATA CUS ZONE — [RANCHI CX i
[134. {5 SANKARVADIVELU [CHENNAT CEX ZONE {PONDICHERRY CX !
[135- [NAGESH PATHAK " [HUMBAI-T CEX ZONE [GHILLONG CUS (PREV) _
{136 [SATISH SHAH ~[VADODARA CEX ZONE fcotmaaTORE CX 1
[137. [K RAGHAP. HAGHAPATHY [CHENNAT CEX ZONE "'[MANGALORE CX _ )
Ius. iwnuoru KUMAR SHARMA lnunw-n Cus zone l’.ﬁ‘i&‘f&«"éu‘}%?u‘tss" -
f13s. [6 V K RAO-TT {MuMBAI-L CUS ZONE [PUNE CxX h
[T40. [ASHOK KUMAR " ”[oN PROMOTION [cen koTA )
Mlm-nowz BAIG " [CGCE KANPUR [DELHI CUS _ !

[142. f[ropesH KuMaR AGARWAL . [MUMBAI-TI CUS ZONE

~ [DG VAL MUMBAT

't

Y

N _ i .
143 [CH. Venkat Reddy TCHENNAT CEX ZONE BANGALORE CUS (OTHER THAN CL-A)
144 |[AmR2uddin DGCE! LUDHIANA DGCE]. LUDHIANA
145 nmv Kumar Mallick ON PROMOTION ) DELHI CUS o _
146 )oaoh Chandra BANGALORE € oUs. ZONE N{«E'EN.' E_&g_msm . o
! i . — e ———
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147 ]m Pretap Singh MEERUT CEX ZONE____ . MEERUT CX
[148__|o Venkataswarn Reddy “[VIZAG CEX B CUS. ZONE  _ [BANGALORE CUS
149 [Viay Mohan Jain ~ |0GICCE.DELA! o MUMBAI CUS-T
150 |Sémir Subkash Bjaj . '~ U |OGRI, MUMBAI . |ORI MUMBAI
151 [binoy kumar | ' " JMUMBAI-T CEX ZONE - .~ - [AMMEDABAD CX T T
152 [Bodhl Ram Acharya " [BHUBANESWAR CEX ZONE~_~ [KOLKATA" CUS (WEST ame (P) |
153 |Sudho Koka - |HYDERABAD CEX 20NE ~ [vizaG cus
[154 [Mantsh Saxena MEERUT CEX ZONE " [DELHI CUS
[155 |Rbjoav Agrewal ‘i LUCKNOW CEX ZONE . . |DELHICX
156 [Ajsy KumrPondcy ~ * BHOPAL CEX ZONE , YAIPUR X
157 |Ni Pacmashri JBANGALORE CUS. ZONE BANGALORE CX _
158 |Utkarsh Tiwari DG SYSTEMS. DELHI oG sYS'DELHT
159 |Rbijesh Kumar Mishes DGRI DELHI OGRI.DELHI }
160 |Sanjay Bonss! DELHI CUS ZONE ~ |DGRI: DELHI
161 [Nasim Arshi ON PRONOTION _ JMumaar-s cus
162 | has Warange DGRI. MUMBAT " |SETTLEMENT COMMISSION ‘MUMBAI
163 |M G Thamizh Vaiam CHENNAI CUS 20NE “JcoimBaTORE X
164 [Gyan Sarvar ~ [oN PROMOTION DELHI CX
165 |8 AV Srinlvase Rao CHENNA] CUS ZONE -|DGCE1 CHENNAL
166 |Lalit Prasad DELHT CUS ZONE "[oGRt DELHI
167 [Ranjit Kumar ON PROMOTION DELHI CUS
168 _Nohan Saxena DOPM DELHI DOPM DELHI
169 |denish Chanare ON PROMOTION KOLKATA CX (OTHER THAN L "A")
170 |R Saravanakumar CHENNAI CUS ZONE _ VIZAG CUS
171 |[Suroksha Katlyar _|on prROMOTION  JLUCXNOW CUS
172 |Dipak Kumar Gupa BANGALORE CUS ZONE ~{COIMBATORE X
[£73 [N Kumarest _ —_JON PROMOTION _ CHENNAI CUS 1
174 ip Suman ~|KOLKATA CEX TONE_ . |KOLKATA CX
J175 |RARIBINDER K PRASAD ON PROMOTION . |DELHI &X
|176_|MAHENDRA PAL ) ONPROMOTION -~ |MUMBAI-II CUS.
177 5] GRANDRAMOHAN : CHENNAI CUS ZONE _|COIMBATORE €X
178_[S ANANTHA KRISHAN ON PROMQTION . - . CHENNAI CUS
179 |5 P OuS " [DG (VIG.). KOLKATA PATNA CUS (P)
180 JUPENDRA SINGH YADAY _ “|DGRI. MUMBAT. -~ MUMBAI CUS-]
181 [PYARE LAL UPADHYAY A “|KOLKATA CUS, ZONE KOWKATA CUS
162 |MANISH MOHAN 11 ON PROMOTION . . - ~|CHENNAI CUS (P)
153 [K BALAY MAJUMOAR MUMBAI-1{ CUS ZONE _ MUMBAI-I QUS _
164 [OHIRENDRA SINGH GARBYAL ~[MUMBAI-T QUS. ZONE MUMBAI-IT OX
105 |HUTTEN MINGAM ANAL SHILLONG CEX & CUS. ZONE  |KOLKATA €X
186 8 K VAGL MEERUT CEX ZONE MEERUT CX | 7
187 | VENKAT ON PROMOTION MEERUT CX
188 #usum KUMAR mmu DELHT CUS. ZONE DG,VIG,DELNM!
169 |K RAMAMURTHY ’ KOUKATA CEX ZONE KOLKATA CUS
190 [BANIAY SHARMN MEERUT CEX ZONE ggt’n‘ifus"’) (OTHER THAN
191 [K CJENA PATNA CUS PREV.ZONE RACHI €X
192 [@ MISTHUSAMY CHENNAI CUS. PREV.. ZONE CHENNAI CUS
— z
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" JON PROMOTION _ ~ [CESTAT DELHI
CHENNAI CUS.ZONE [CHENNAL CUS
ON PROMOTION . |vaDoDARA &X
DGCEl ROURKELA [xoLxaTA CUS
197 |V KIBINGH MUMBAIT CEXZONE - |[VADODRAGX _ o
108 [S MIAKHTER ON PROMOTION - *_ MUMBAI CUS (P) PUNE _
199 |RATTAN LAL BHAGAT CHANDIGARH CEX ZONE DPPR. DELH!
200 _[STTA RAM NEENA _ JIAIPUR CEX 2ONE DELHI CUS (P)
201 |R K|NEENA ' “[oEwHI CEX ZONE DELHI X
202 [IRFAN AXMED i MUMBAI-TIT (CUS.PREV.). ZONE_[PUNE CX
203 u]ﬁuw NAGAR MUMBAL-111 (CUS.PREV.) ZONE !:")LKA“ CUS (OTHER THAN QL
204 JR S|MAHESHWARI BHOPAL CEX ZONE _ HYDERABAD CX
205 |8 N'SINGH ON PROMOTION - LUCKNOW X
206 |ELS] THOMAS ON PROMOTION BANGALORE CUS
207 |C RIMEENA DGICCE DELHI DELHI CX
208_[SURESH KISHNAN _ DTE. OF LOGISTICE DELMI __ |DELHI CX h
! DTE, OF ORG. & PER MGMT. N -
209 % K MADAN-T | o DELHI CUS
210 |KRISHNA AKSHAYA MISHRA (Mrs) JCESTAT. DELHI DELHI CX
211 su\.wr KUMAR AGARWAL (Or) DG EXP.PROMOTION DELHI __ |DELHI QUS
212 [ ouuomv '[CRSTADELHI “[DELHI X -
FTER WOMAR KAUSHAL [DG AUDTT MUMBAJ T [MuMBAI-1 CX _
[224. [RITESH A SHAH "” [CESTAT MUMBAI . T [MumMBAITTCUS
f215 [RA¥ESH PURI " [NACEN VADODARA [cHANDIGARK CX
[216, [MAYANK KUMAR INACEN KANPUR fcen koTa
|217- [B ViOHAR '[DELHI CEZ 2ONE DELHI - 1T GURGAON [OG SAFEGUARD DELHI
o
BUOY BIHARI 5G EXPORT PROMOTION
218 l;“ IAPATRA DELHI CUS ZONE DELHI ICD o  loeua
F9 [NAVEEN KUMAR JAIN [DECHT CEX ZONE psun-xv FARIDABAD ~INACEN mumm
220. wﬂ SINGH |ng(i] CUS PREV ZONE ' 0G AUDIT DELHI
[221. [SIMMIJAIN (HRS) [DELHI GUS ZONE DELHI Acc (mposm a GEN ELMl  [CESTAT DELHI
[222 VDAY KUAMR PAUL " [OBLMI CUS PREV ZONE ' [DGICCE DELHI |
[223. [p'wpoa KRISHNA [NUMABI-T CUS ZONE MUMBAI (EXPORT) “[CESTAT MuMBA! .
NTHRATA MUMBAI-T1 CUS ZONE NHAVA SHEVA (IMP) & MULUND
}m [ .n. ‘CPS NHAVA SHEVA DG VALUATION MUMBAI !
¥ PANT [MUMBAL-T CEX ZONE MUMABI-V. " [O6 SERVICE TAX MUMBAI ‘
|ne w [nunw CEX ZONE THANE-1 CESTAT MUMBAI {
[227- [PRADIP KUMAR KATIYAR [MuMaar-1t CEX ZONE BELAPUR '__~ [CESTAT MUMBAT ;
[226. [CRARUL BARNWAL T [ceSTAT DELHI [DELKI X ) i
\m ]mmeuo:u RANGA DGCE] LUDHIANA 3?‘_%:1'0”1! or toasnic |
[30. [cviv SAATVANARAYANA [NACEN HYDERABAD ~[HYDERABAD CX _|
{231, PANE K NATHANEIL [HYDERABAD Ox "[NACEN HYDERABAD
[231. [GANESH HAVANUR [BANGALORE CUS [CESTAT BANGALORE

nmhaommeom

bm: vasant Kun), Ncw ooih»-?o
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333, [([NARAGIMRA MURTHY _ [CETAT BANGALORE . T [BANGALORE CUS —
[234. [DHEERA) RASTOGI - |AMRITSAR CUS (PREV) N "~ [GGRT AMRITSAR LUDHIANA |
[235. [SKVIMUANATRAN _ [CHENNAT QU3 T T T T T T T (ORY BANGALORE |
[236. [AK SINRA — [RANCHI CX T [DGCEI JAMSHEDPUR i
[237. [NAVNEETGOEL. . [DELHICX . , CEERET i
[358. [0V SIVANAGA KuMART [uopPUNESX - - . " [HYDERABAD X :
[239. [O[PANGARKAR ~_COIMBATORE CX "% [DTE OF AUDIT MUMBAI :
[e0. Pk SINMA [RUMBAI-TI CUS T T T DG SERVICE TAX MUMBAL
AT, SWATANTRARUMAR  JRANCRICX "~ 7 77 [SHILLONGCX i
N R Y- S L . S
,243. c";mezm - 'l‘smu.onccx | S R g T i
[244. [KAMAL KUMAR [OG VIGILANCE T T T  MesrT X '
[245. [PREM VERMA ~ [ON RERVERSION FROM DEPUTATION . [OTE OF LOGISTICS

246 [PKGOEL RGRRT  TTchaNDIGARH X |
247 [P NAGESHWAR RAQ S ON RERVERSION FROM DEPUTATION |VIZAG X

248 P SINGH C . |uopceN GwALIOR . |0G SYSTEMS OELHI

2 N,i the officers mentioned -b&va Yhould be relisved Immediately ond 5 compiiance repart to this effect should
De 54t by the Chiet Commissioner concermed to tho undersigned by 15.06.2005. This should be followed by 8

re

part containing ctotus regarding assumption’ of charge by tha transferred officers 2gaINSt thQr New PosTs which

sholild redch the undersigned by 30.06.2005. o

3. With'this order, all represchtations for posting and wansfers In the'grade of Additional Commissioner & Joint
Cormmissioncr of Customs A& Central Excise received to date stand disposed off. ‘ :

e (R.K, Knila)
Geputy Sécrotary to tho Govornment of India

i
f
f
|
i

i : ; R : Lo
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From:~ J.L.Ngilneia,
AddLCommissioner,
Customs & Central Excise, '

© Shillong. ..

To
The Chairman,
CBEC, North Block,
New Delhi — 110 001,
Date: //. 26 25
Sir,

Subject:- Grievance against ‘Transfer Order i/rfo Shri J.1. Ngilncia, Addl.
Commissioner issued under F N0.22012/10/2005-Ad.11 - Reg.

This to bring to your kind notice that 1 am under order of transfer to
Directorate of Publicity & Public Relation, New Delhi vide the abovementioned Crder.

1 am really shocked to receive the Order for the reasons that (a) 1 was
reeently transferred on my representation(copy enclosed) from DICCE, New Delbi vide
Office Order No.174/2003 dated October 23, 2003(copy enclosed) Lo Dibrugarh C.I%,
Commissionerate and joined there in Novenber, 2003, Again | was fransierred from
Dibrugarh (o the Chicl Commissioner Office, Shiltong vide Office Order No. 172004
dated May 200 2004(copy enclosed) and joined there on June 1. 2004. Hardly one and
hatl years have passed and | Lave heen shocked by (his Transfer Opder to return to New
Delhi after passing through the rigor of two translers alrcady. This tantamounts 1o
nothing but true harassment and s totally unjustificd under any prevailing norms. The
normal tenure for N=I posting is at least 2 — 3 years and on completion of this tenure an
olficer is to be given an option to go o 2 place of his choicc as per the existing
Transfer Policy enshrined in Appendix 9 to FR SR. 1t is not understood why this policy
“is not applicd to my case. Morcover, 1 have only two ycars and nine month to retire.



Under the above circumstances, you are requested to kindly reconsider

my casc and allow mc to complete my tenure by amending the said Order immediately.

Yours faithfully -
’Z/Kff(..ex,/'

(J.L.Ngilnein)
AddLCommissioner

Copy lo: _ :
The Sceretary, Govt. of India, Ministry of FFinance, Department of Revenue, North

Block, New Delhi = 110 001 for information.

(J.L.Ngilneia)
Addl. Commissioner.




